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•Government's right to revise the price 
later on. This question is in the hands 
o f  the State Government.

Shri BL P. Tripathi: Is it a fact that 
idue to the cartel arrangements bet­
ween the different petrol companies 
o f  the world it is not sufficient for 
ois to depend simply on the assurance 
o f  the Company; it is very necessary 
that the price stipulation should be 
there in the contract itself so that the 
position may be completely safe­
guarded.

Mr. Speaker: The hon. M ember is
advancing an argument.

Shri Bimalaprosad Challha: M ay I
know  under what Act or Rules the 
leases are issued?

Shri K. D. Malaviya: Under the
provisions o f the Petroleum Conces- 
jsion Rules this has been done.

Duty on Precious Stones

♦2387. Shri Shobha Ram; W ill the 
^Minister o f Finance be pleased to 
state whether Government have re­
ceived any representation from  the 

JJewellers’ Association, Jaipur, with re­
gard to the heavy duty imposed on 
precious stones?

The Deputy Minister of Finance 
(Shri A. C. Guha): Yes, Sir. We have 
recently received several representa­
tions regarding the import duty im­
posed in 1953. The matter is under 
•consideration.

Shri Shobha Ram: M ay I know the 
total income as a result o f the im­
position o f this duty?

Shri A. C. Guha: It was imposed
o n ly  in 1953 and therefore it will not 
•be possible for me to give any definite 
figure. But I can say that the duty 
was not of any considerable amount.

Shri ShoM a Ram: In view  of the 
fa ct that the imposition o f this duty 
has affected very adversely the twenty 
thousand employees engaged in this 
industry, may I know whether the 

Governm ent are contemplating to re- 
the duty; and if so, when?

Shri A, C. Guha: Recently we have 
been receiving many representations 
from  Jaipur. Very recently we have 
received a letter from  the Chief 
Minister o f Rajasthan, and we have 
sent one o f our officials there to make 
a local enquiry. The whole matter is 
under the consideration of Govern­
ment.

Shri Dabhi: May I know whether a 
similar representation has been 
received by  Government from  the 
Jewellers* Association o f Cambay, 
Bom bay State?

Shri A. C. Guha: I would like to 
have notice for  that, but as far as I 
can recollect w e have not.
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The Deputy Minister of Defence 
(Shri Satish Chandra): (a) and (b ). 
A  statement is laid on the Table o f 
the House. [5e<e Appendix IX, an- 
nexure No. 61.]

(c) The programme of camps for 
1954-55 has not yet been finalised.
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